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ORIGINAL APPLICATION NUMBER 822/2001 
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ALLAH AB AO, THIS THE 10th DAV or NO\£MBER,2003 

HON'OLE MRS. MEERA D-fHIBBEft;MEMBER(J) 

Ali Bux ••••••••••• Applicant 

V•reus 

Union of India and Others •••••••••• Pl•sponde nts 

0 R 0 E R - - - - -

• 
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I hav• read the Review Application filed by th• applicant 

and find that applicant has tri•d to show th• Judgment given by 

this Tribunal (19 wrong, unjust and arbitrary.J ~ning~ tharet>y 

he is trying to find fault with the Judgment. Scope of review 

is very limit•d, neither it can be filed to re-ar~u• a case -
~~ 

nor can ~ sit in appeal over our own ordeis. If' applicant 

feels, the Jud911Jent given by this Tribunal is wrong, then the 

reme dy op•n to him is to chall•nc-• th• aam• in Hon'bl• Hirti r.eurt. 

2. I have alr•ady •xpreased my vie\Ja and have d•altuith allft. 

points raie !! d by the applicant. Therefore, according te at1t ~ 8 
this R.A. is not maintainable and th• • sam• is accordingly 

dismissed with no order as to coats. 
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